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CUSTORMS, EXCISE & SERVICETAR APPELLATE TRIBUNAL
38,MG Marg Civil Lines, Gl Red Huiiding,allababad-21 100
Regiona) Brauch, Allahabad
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Apueliant ay por address in wmhie below
Hespondent ag per addiess io table below
Tinal Order No. £/78845/2016-5MIBRE daed 19092810
| am directed to wransmit herewith a certified copy of order pagsed by the Tribunal pnder seation 33-C(1) i the
Copiral Excise and Salt Act, 1944,

Appiicstion Appeat Name and Address of Appetlant
/162372008 STNVBHACLI SUGAR LT

DISTILLERY DIVISION, P.O.
SIMBHACLL, DISTT-
GHAZIABADUE)
Name and Address of
Respondent

SCCE MEERUT I

Opp. Saheed Park (Near Ashok
ki La{) Defhi Road, Meerut (UF)

(N3

Capy To

Kamaljest Singh
1144, PATEL NAGAR -,
GHAZIABAD,
UTTAR PRADESH
4 Bar Association, CRSTAT, Aliahabad

& Trivectar Publications, Customs, Excise. 3P, Estaie, [3elhi

6 Wi/s Centax Publications Pyl Lid,, 1512-B, Bhishm Pitamah Marg, Now Defhi-3

7 Company Law Justitute ol India Pvi, Lid., No.2 (old no.36), Vakhyaram Street, T, Nagar, Chennai-17
g Tuxomans Allied Service Pvi. Lid., 3932, New Rahtek Road, New Dethi-1 10005

9 Easy Service Tax Ouline Dot Com Pyl L., 4074, 1scon Mall, Satellite Road, Abmedabad-13

10 LAWCRUY Advisors Pvt. Lid, LAW Touse, 1-8, Sector- 30, Faridabad 121003 {Haryana)

11 TaxlndisOntine.com Py, Lid., 2nd Floor, Vasan Arcade, Vasant )Kunj, Mew Delbi - 1 070

17 Mark Professional Services Py Lad,, 108, Everest Riock, Aditya Fnclave, Hderabad - 38

13 The 1CFAL society, 52, Nagarjusa Hill,Punjagaia Hyderabad.-500082

14 WS Knowledge Processing Pl td flaxmanagementindia.comp -} 9,15t Flooe, Cross River Mall GBI
Ground, Near Karkardgoma Court,Delhi-110032 R
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIGNAL BENCH : ALLAHABAD
COURT No. I

APPEAL No.E/1623/2008-EX]DB]
{Arising our of Order-in-Appeal No. 47-CEMRT-11/2008 dated 25/02/2008

passed by Commissioner of Central Excise & Customs (Appeals), Moerut-
if)

For approval and signatuye:

FTon’ble Mr. Anil Choudhary, Member (Fudicial]

1. Whether Press Reporter may be allowed to see ! No
the Order for publication as per Rule 27 of the |

CESTAT (Procedure)} Rules, 19827

2. D'Whether it would be released under Rule 27 of | Yes

‘the  CESTAT {(Procedure) Rules, 1982 for

' pubiication in any authoritative report or not?

3 Whether their Lordships wish to see the fair copy | Seen
of the order?
4, Whether order is fto be circulated to the | Yes

Department Authoritises?

Simbhacli Sugar Led. Appellant
Vs,

Commissioner of Central Lxcise, Meerut-I} Respondent
SPCArance;

Shri Kamal Jeet Singh, Advocate | for Appelant
Shri Rajeey Ranjan, Joint Comnitssioner {AR), for Respondent

Hon'bie Mr. Anil Cheudhary, Member (Judicial)

Date of Hearing ; 19/09/2016
Date of Decision : 19/09/2016

FINAL ORDER NOJORKHY, / 2014
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Per: Anil Choudhary
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